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आदशे/ORDER 
 

PER VIKAS  AWASTHY, JM: 
    

     This appeal by the assessee is directed against an ex-parte order of 

Commissioner of Income Tax (Appeals)/Additional/Joint Commissioner of Income 

Tax(Appeals)-1, Ludhiana (hereinafter referred to as 'the CIT(A)') dated 

29.12.2023, for assessment year 2012-13. 

2. A perusal of impugned order shows that during First Appellate proceedings, 

the CIT(A) had issued five notices to the assessee on email ID registered on ITBA 
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portal. Since, none appeared to represent the assessee, the CIT(A) dismissed 

appeal upholding additions made by the Assessing Officer (AO).  

3. The assessee has not filed return of income for AY 2012-13. As per the 

information received, the assessee has deposited Rs.16,30,000/- in her saving 

bank account. The Assessing Officer issued notice u/s. 148 of the Income Tax Act, 

1961(hereinafter referred to as 'the Act') on 28.03.2019. There was no response 

from the assessee to the aforesaid notice. Even, the subsequent notices issued 

u/s. 142(1) of the Act remained un-responded. The AO was constrained to 

complete assessment u/s. 144 of the Act. Considering entire facts of the case, I 

deem it appropriate to restore the matter back to the AO for denovo assessment 

after affording reasonable opportunity of making submissions to the assessee, in 

accordance with law.  

4. The assessee is directed to respond to the notice(s) served by the Assessing 

Officer, without fail.  

5. In the result, impugned order is set aside and appeal of the assessee is 

allowed for statistical purpose.   

Order pronounced in the open court on Monday the 13th day of January, 

2025. 

                      Sd/-   Sd/-    

 (VIKAS AWASTHY) 

 ᭠याियक सद᭭य/JUDICIAL MEMBER 

िदʟी/Delhi, ᳰदनांक/Dated      13.01.2025 
 
NV/- 
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ᮧितिलिप अᮕिेषतCopy of the Order forwarded  to :  

1. अपीलाथᱮ/The Appellant , 
2. ᮧितवादी/ The Respondent. 
3. The PCIT 
4. िवभागीय ᮧितिनिध, आय.अपी.अिध., िदʟी /DR, ITAT, िदʟी 
5. गाडᭅ फाइल/Guard file. 
 

                  BY ORDER, 
 //True Copy// 
 
 

(Dy./Asstt. Registrar)  ITAT, DELHI 
 
 

 

 


